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(By Hon. Mr, Justice UL. Srivastava, V.C. )

In this case the Union of India challenged
the impugned order passed by the District Judge Mirzapur i
dated 23,1289 as well as the ordet passed by the
Payment of Wages Authority dated 16.2.85% The respondent
-t was working as Gangman at Churk and during the
course of duty, he received injuries on 24.6.82 and
> was hospitalised in the Railway hospital Allahabad
till 1.9%82 and he joined his duty on 2.9.82. Despite
repeated demands the gpspopdeit wes not paid weges for t
the aforesaid pericd. The respondent further claimed
that since 15.1.83, he wes not paid weges without any
reasons’s The x¢spendentprayed for payment of deducted
wages for the periocd from 25.6.82 to 1.9%.82 and fram 5.-_5 [E||
9.1%83 till the presentation of the application
together with ten times compensation, The applicants
édmitted the liability rtglrding the plvnﬂit ﬂ :
for the period from 25.6.,82 to 1.9.82% They, h
pleaded that the wages frpm 25,6482 to 23. 82 were




i :" C; 2% The Prescribed Authority believidd the i
griy _ statement of the respondent and hold that ofcourse |

he wés nevers served with the order and that is why

he was allowed in enlirety’. In appeal the Dj.s‘t.:ﬁ.et

2 Judge came to the conclusion that as a matter of

§ fact he refused to accept the copy of the transfer

order and an oral infomation wes given and he was -—

avoiding to join the transfer post which was not

allowed ‘and he was not entitled to claim any wiges and

that is why the appeal wes partly allowed holding

that he had knowledge of the transfer order, as such

he will not be entitled to any weges and deducted

wages fJ':'m 25,682 to 23,8.82 together with one time
compensation and delayed wsges from 24.8.82 till

1:9.82 together with damages amoulting to K25/~ and

1 B%100/- as cost was upheld,

3% Shri G.P. Agrawel leammed counsel fu.i'
the Union of India contended that the order is
without jurisdiction. If that order is without |
o *I | jurisdiction, obvieusly this application could met
o . have been entertained. Even that order u-s/
the jurisdiction of the District Judge, the—order
He further contended that the payment of a particu
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Lt

Member(A) Vice Chairmman

I.‘,
-
I
i
-
d B -
K -
__‘Fi- -
I




